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CP NO.95/ALD/2017

The case is taken up out of turn on being mentioned by Sh. Anil Kumar
Tiwari. He files vakalatnama on behalf of respondent no.3, which is taken on record.
In view of this, he seeks time for argument. Further, the registry of this Tribunal
bring to our notice that a letter of learned counsel for the respondent seeking

adjournment on the pretext that he is out of station, such request is opposed by the

petitioner counsel.

However, keeping in view, new vakalatnama filed by the respondent no.3, a

further opportunity is granted.

The matter to be listed on 19" January, 2018.
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